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Service Tax Appeal No.70773 of 2016 

 
(Arising out of Order-in-Original No.AGA-EXCUS-000-COM-0001-16-17 dated 
29/04/2016 passed by Commissioner of Customs, Central Excise & Service 
Tax, Agra) 

 
M/s Rajendra Auto Wheels Pvt. Ltd.,  …..Appellant 
(886, Takia Azad Gaan, Etawah-206001) 

VERSUS 

Commissioner of Customs, Central Excise & 

Service Tax, Agra       ….Respondent 

(Commissionerate, Agra) 

APPEARANCE: 

Shri Dharmendra Srivastava, Chartered Accountant for the Appellant 

Shri Manish Raj, Authorised Representative for the Respondent 

 

CORAM: 

 

FINAL ORDER NO.70146/2023 

DATE OF HEARING & DECISION : 25 October, 2023 

 
P.K. CHOUDHARY: 

 

The Appellant has filed a copy of Form No.SVLDRS-4, which is 

discharge Certificate for full and final settlement of Tax Dues under 

Section 127 of the Finance (No.2) Act, 2019 read with Rule 9 of Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019.  

2. Accordingly, the Appeal of the Appellant is dismissed as 

withdrawn under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 

2019. 

(Dictated and pronounced in open court) 
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